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‘B* Officers posted wiith in Delhi to two ormmanda/Ofwdwugl[ulaan:

(N.B. Postings within Delhi are not considered as transfers)
Sl Namie of the Officer Places of Posting Reasons for
No. Postings
From To
1 Shri S, N. Sood Okhla Ind. Estate  Janpath Branch In  exigencies of
Branch Mayapyri Ind. service.
Janpath Branch Area Branch On appointment as
Managr, CBC
2 Shri M. K. Jain Asaf Ali Road Hamdard Dawa- In exigencies of
Branch khana Branch service.
Hamdard Dawa- Chandni Chowk Do.
khana Branch Branch
g Shri R. L. Goel Shahdara Branch Parliament Street In  exigencies of
Parliament Street Branch service,
Branch Chandni Chowk Do.
Branch _
4 ShriO. T. Bora Asaf Ali Road Branch Panchsheel Branch OnM appointment as
anager.
Panchsheel Branch  Bank Street Branch Do.
8 Shri S. N. Zaveri Regional Office Parliament Street On appoinment as
Branch Accountant.
Parliament Street Malai Mandir On appointment as
Branch Branch Manager.
6 Shri R. K. Mitta) Asaf Ali Road Bahadur Shah On appointment ai
Branch Zaffar Marg Branch Manager.
Bahadur Shah Ansari Road Branch Deo. .
Zaffar M. Br.
% Shri S. B. Gandhi Shahdara Branch Chandni Chowk In  exigencies of
Branch service.
Chandni Chowk Connaught Circus Do.
Branch Branch |
8 Shri M. G, Shah Okhla Ind. Estate Bhadur Shah In ecxigencies of
Branch Zaffar service,
Bahadur Shah ZM. Connaught Do.
Branch Branch -
9 ShriK. S. Gil Shahdara Branch Regional Office At his instance
Regional Office, Ind. Area Kota in exigencies of
» Branch service.

AR W & feE oF s
WY QAR

4619. &Y fatarerw ¢ sanfan

1 qdza WX A fawraw WLl 98
FAW W FIT w4 fF g

(%) =1 F&R ¥ ARE W@
(vorear) ¥t fr odewn w1 fadiw
oy & §, fawe o atdiE
F N AT W A

() =1 wrdlg w@en faww
frars & =gt 2l qur fadet qdeH &
foe smawm gt A saear g
fedlt 9 @rewr & frmfor &Y F1E Fiomr
Ty 3, afe &, &t =9 g §1 FW
T qF O g T F TIWET §;
R

(r) afs s@ER F o T w7
FiorT faamend gl @ A« S
? FAEREINITEHE T REF AT
wfaa fawra fr e Ao Agi g g

y



141 Written Answers AGRAHAYANA 28, 1902 (SAKA) Written Answers 143

WU Ay daar § g o
-

Qe wiv AT fawww wait (o
WA gaw wat): (%) s, =8

(') gar N @ W awy
WRT 92 faww fram & faamoeis

T

(7) Tar  wemm:  EEmEEl 9
sfaaw a9 W= sTafawasy ¥ sior
2

Appointment of Private Architects
Surveyors by LI.C.

4620. SHRIMATI KISHOR] SINHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Life
Insurance Corroration has appointed
private Architects/Surveyors to sup-
ervise advance loan instalments to
insurers who are granted loans under
‘Own Your House’ Scheme;

(b) whether any firms of Architects
in Delhi have been appointed for this
purpose;

(¢) it so, their names;

(d) whether complaints have been
received from the persons who have
obtained loans under this scheme to
build their house about the harass-
ment by these firms of Architects in
obtaining their loan instalments; ana

{e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.
The Life Insurance Corporation v©f
India has appointed architects and

engineers, holding appropriate archi-
tecturul/engineering degrees or equil-
valent qualifications, on its panel for
carrying out waluation of properties.
Loan instalments under ‘Own Your
Home' Scheme are disbursed by the
LIC on the basis of the progress of
construction as certified by the panel
valuers of the Corporatign.

(b) and (c). Yes, Sir. The fol-
lowing firms/individuals are on the
LIC's pane] at Delhi:._

(1) M/s Anand Aptay and Jhab-
vala.

(2) M/s Architect Associated
(3) Shri P. Raisinghanij
(4) Shri Ramesh Chandrg
(5) Shri Sudhir Mehandru
(6) Shri Arvind Mohan Deshraj
(7) Shri Bharat Bhushan
(8) Shri Ugam R, Mathuy
(9 Shri Rajinder Lal Sharma
(10) Shri I. C. Mahajan
(11) Shri C. R. Subramanian
(12) Shri Ashok K. Sawhney
(13) Sbhri H. L. Chawla
(14) Smt. Madhavi Nawathe
(15) Shri O, P. Aggarwala
(16) Shri D. N. Kathurig
(17) Shri Anand Prakash Saxena
(18) Shri Charanjit S. Shah
(19) Shri B. L. Chadha
(d) and (e). The Life Insurance
Corporation of India has reported that
in August, 1980, the Corporation recei-
ved a complaint of harassment by one
of the panel valuers in the submis-
sion of their report. The LIC subse-

quently stopped referring new cases
tc the aforesaid valuer. .





